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4346 SHRI S R DAMANI Will the 

Minuter of FINANCE be pleased to state ‘

(a) the particulars of the goods seized 
under the MISA/Comervation of Foreign 
Exchange and Prevention of Smuggling 
Activities Act operations, including their 
value,

(b) how were they disposed of, and

<c) whether there is any decline m 
smuggling activity and if so, in what items 
and the reasons leading to such belief0

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRAN 
AB KUMAR MUK.HERIEE) (a) The 
Maintenance of Internal Security (Amend 
snent) Ordinance/Conservation of Foreign 
Exchange and Prevention of Smuggling 
Activities Act provides for preventive deten-
tion of persons only and not for seizure 
ot goods

fb) Does not arise, in view of (a) 
Above

(c) As a result of the anti smuggling 
Jnve, the main Indian links of smugglers 
gangs have been broken and smuggling 
activities have been restrained The intel 
ligencc reports suggest that consequently 
the inflow of contraband into the country 
has been reduced and the open display of 
smuggled goods in big cities and towns m 
India has come down considerably It is 
also supported by the fact that the prices 
of smuggled commodities like foreign Iiqu 
or« cigarette, textiles and watches have 
gone up Further, although the monthly in-
cidents of seizures during the penod before 
and after the MISA (Ordinance) remained 
the same, the total value of goods seized 
per month in the latter period bad fallen 
almost to half
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Setting up of an Export Processing Zone 
for Electronics In Cochin

4348 SHRI VAYALAR RAVI Will 
the Minister of COMMERCE be pleased 
to state

(a) whether the Government have taken 
a linal decision tegarding the proposal for 
setting up an export processing zone for 
electronics at Cochin, and

(b) if not, the reasons for delay in tak 
ing a decision in the matter ’

THb DFPUrY MINISTER fN THI 
MINISTRY OF COMMERCE (SHRI VI- 
SHWANATH PRATAP SINGH) I 0  and 
1bt The Government of Kerala weie ic 
quested to get a feasibility study done on 
the proposil for setting up an expot t pro-
cessing zone in Cochm by a specialised 
agtncj and also to furnish certain mlorma- 
tion A decision will be taken as ind when 
the feasibility study report and the requisite 
information aie received from the State 
Govei nmcnt

Quantum of exports of perishable goods

4349 SHRI DHAMANKAR Will the 
Minister ot OOMMIRCF be pleased to 
state

( 1) the piesent quantum of exports m 
t ims ot foreign exchange m respect of 
perishable goods like fruits, vegetables, 
flowers and fashion goods, and

(b) what are the problems faced by tbe 
ivnoiteis of these goods ?




